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Abstract (o“thé_ Proceedings of the Council-of the Governor General of India,
assembled for the purpose of making Laws and Regulations uander the
provisions of the Aot of Parliament 24 & 25 Vie., cap. 67.

The Council met at Government House on Friday, the 5th February, 1836.
- PRESENT:

The Hon’ble C. P. Ilbert, C.5.1., C.LE., presiding.

The Hon’ble Sir 8. C. Bayley, K.c.8.1., C.LE.

The Hon'ble T. C. Hope, c.8.1., C.L.E.

The Hon’ble 8ir A. Colvin, E.c.M.G., C.LE.

Major-Geueral the Hon'ble I. E. Hughes, B.A.

The Hon'ble Rao Sabeb Vishvanath Narayan Mandlik, 0.8.1.

The Hon’ble Pedri Mohan Mukerji. '

The Hou'ble H. 8t. A. Goodrich.

The Hon’ble J. W. Quinton.

The Hon'ble R. Steel.

The Hon’ble Amir-ud-dowlah Saeed-ul-mulk Rajah Mohamed Ameer
Hosan Khén Bahddur Mumtaz Jung. '

The Hon’ble W. W. Hunter, ¢.8.1,, 0.I.E., LL.D.

INDIAN SECURITIES BILL.

The Hon’ble 81r A. CoLviN. introduoed the Bill to amend the law relating
to Government Securities, and moved that it be referred to a Select Committes
consisting of the Hon’ble Messrs. Ilbert, Evans and Steel, the Hon’ble Rao
S8aheb Vishvanath Narayan Mandlik and the Mover, with instructions to
submit their Report within one munth.

The Hon’ble Me. ILBERT eaid :—* When the Act which it is now
proposed to amend was under discussion before the Council at Simla last
autwinn I said that it was the intention of the Government to leave two ques-
tions open for future decision, first, whether the provision which it contsined
as to the righta of the survivors of joint hollers of Government soturitics
should be applied to all Government secvritics to be hereafter issued ; and,
secondly, whether a similar provision should be applied to certain other forms
of joint contract, such as ordinary negotiablo instruments.
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% On the first of these questions I am bound to accept the deliberate opinion
of gentlemen conversant with banking business that it is 1mpnsmble for them
without serious inconvenience to the public to adapt their pructlca to the
law as laid down in section 46 of the Contract Act, but I accept it with regret,
‘because I am compelled to admit that if the existing law is unsuitable to Gov-
ernment securities it is probably unsuitable to other forms of contract also,
and, if 80, we shall be under the necessity sooner or later of proposing a more
general amendment of the law. The case of Government securities is urgent
and the remedy is obvious, aud accordingly I think that the proper course is to
deal with that case alone in the present Bill, but I intend to take early steps
for ascertaining the views of the High Courtsand other authorities with respect

to the law which regulates.the devolution of joint rights and liabilities in the
case of other forms of contract.

“ There is nnother provision of this Bill which suggests the possible expedi-
ency of more general legislation. When Government securities constitute the
subject of a public trust, it has often been the practice to vest them in a
Government officer, such as the District Magistrate, who is intended to hold
them not personally but by virtue of his office ; and the Bill proposes to remove
the doubts which have existed as to the legality of this practice. But several
cases have recently occurred in which it would have been convenient to vest
other forms of trust-property in & Government official as such, and to which
the provisions of the Official Trustee Act have, for various reasons, been found
inapplicable. For instance, the Official Trustee is required to perform active
duties with respect to trust-property vested in him, and is entitled to remunera-

tion for those duties; he could not remain passive and hand over his duties to a
looal committee.

“ In England the Becretary to the Charity Commissioners for the time being
is constituted a corporation sole for the purpose of holding any property held on
a charitable trust, and the practice of the Education Department, in settling
schames for the regulation of educational endowments, is to vest the property
in this official as a passive, bare or dry trustee, leaving all powers of manage-
ment to a committee whioh may be either elected or appointed, and the con-
stitution of which may be changed without affecting the legal devolution of the
trust-property. It would bo worth the while of Local Governments to consider

whether a similar provision might not be useful in this country for mceting the
cases to which I have referred.”

The Motion wus put and agreed to.



INDIAN SECURITIES; REGISTRATION OF BIRTIIS, 131
DEATHS AND MARRIAGES; INDIAN REGIS-
TRATION ACT, 1877, AMENDMENT.

1886.] [8ir 4. Colvin; My, Ilbert.)

The Hon’ble S1z A. CoLviN also moved that the Bill and Statement of
Objects and Reasons be published in the local official Gazettes in English and
in such other Janguages as the Looal Governments think fit.

The Motion was put and agreed to.

REGISTRATION OF BIRTHS, DEATHS AND MARRIAGES BILL.

.The Hon’ble M. ILBerT presented the Report of the Select Oommitteo
on the Bill to provide for the voluntary Registration of certain Births aod
Deaths, for the establishment of General Registry Offices for keeping Rogisters
of certain Births, Deaths and Marriages, and for certain other purposes.

INDIAN REGISTRATION ACT, 1877, AMENDMENT BILL.

The Hon’ble ME. ILBERT also presented the Report of the Select Com-
mitte:_e on the Bill to amend the Indian Registration Act, 1877.

The Council adjourned to Friday, the 12th February 18886,

8. HARVEY JAMES,

Fogr WILLIAM ; Offy. Secy, to the Govt. of India,
The Sth February, 1886, } Legislative Department.
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